
versions) under sub-section
(2) of section 103 of the 

Major Fort Trusts Act* 1963:—
(/) Annual Accounts of the 

Madras port Trust for the 
year 1973-74 and the Audit 
Report thereon,

(1/) Annual Accounts of the 
Mormugao Port Trust for 
the year 1973-74 and the 
Audit Report thereon. 
[Placed in Library, See No, 
LT-9769/75].

(2) A copy of the Merchant Ship­
ping (Tonnage Measurement 
of Ships) Amendment Rules, 
1975 (Hindi and English ver­
sions) published in Notifica­
tion No. G.S R. 639 in 
Gazette of India dated the 25th 
May, 1975 under sub-section
(3) of section 458 of the Mer­
chant Shipping Act, 196# 
[Placed in Library. See No, 
LT-9770/75],

t$  Papers Laid

Correction o r  A nswers to U .S.Q . No. 
$931 dated 17-12-74 re\ M ultina­
tional F irm s in  India and U.S.Q. 
N o 1057 dated 25-2-75 re. Foreign 
Com panies in  India

TJIfc DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUAV. (1) A Statement 
correcting the reply given on the 17th 
December, 1974 to Unstarred Question 
No. 4921 by Dr. H. P. Sharma and 
Shri C  K Chandrappan regarding Mul­
tinational firms in India and their in­
terest and giving reasons for delay in 
correcting the reply

(2) Statement correcting the reply 
given on the 25th February, 1975 to 
Unstarred Question No. 1057 by Dr. 
H. P. {Shatma regarding foreign com­
panies in India and giving reasons for 
delay in correcting the reply. [Placed 
in m rtry . $ee NQ.LT-9771/75J.

Notification tro»s* Homoeopathy 
Central Council A ct, 1973

*
THE DEPUTY MINISTER IN THE 

MINISTRY OP HEALTH AND 
FAMILY PLANNING (SHRI A. K. M. 
ISHAQUE): I beg to lay on the table 
a copy of the Homoeopathy Central 
Council (Election) Rules, 1975 (Hindi 
and English versions) published in No- 
tifieatoin No. G.S.R. 611 in Gazette of 
India dated the 17th May, 1975, under 
sub-section (2) of section 32 of the 
Homoeopathy Central Council Act,
1973. [Placed in Library, See No. 
LT-9772/75].

Papm L a id  16

P roclamation Revoking P resident's 
R ule in G ujarat, P residential ordkh 
dissolving Nagaland L egislative A s­
sembly, A rm s (A m pndm ent) R ules
1975, Extension of DIR to Sik k im , 
P roclamation of state of Emer­
gency dated 25-6-75 etc., etc.

T1IE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): I beg to lay
on the Table: (1) A copy of the Pro­
clamation (Hindi and English version) 
dated the 16th June, 1975 issued, by 
the President under clause (2) of artide 
356 of the Constitution revoking the 
Proclamation issued by him on the 9th 
February, 1974 in relation to the State 
of Gujarat, published in Notification 
No. G.S.R. 336(E) m Gasrette of India 
dated the 18th June, 1975 under article 
356(3) of the Constitution. \Placed in 
Library See No. LT-9773/75].

(2) A copy of the Order (Hindi and 
English versions) dissolving the Naga­
land Legislative Assembly issued by 
the President, on the 20th May 1975 
under article 174(2) (b) of the ContHu­
tton read with Presidential Proclama­
tion dated the 22nd Marc#, 1975 issued 
under article 356 of the Constituion 
in relation of the State of ftagaland, 
published in Notification No. G.S.R.
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